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CEI'I'RAt. :.31aNIsrRATIv TRIBTJN. 
CLCIjrTA BEH 	 - 

69 of 1996 	 Date of Order : 2761996 

Present 	 iIon'ble Or, B.C. Sarma, Member (A) 

Ho 'ble 	, P, Dutt a, Lrnber (J) 

S;14p1N KR. GHCSE 

UNIN OF INDI,, & ORS 

For, applicant 	In person, 

For Res pond ent S 	Ir5• U, Sanyal, Counsel, 

Jhen the dmiss ion hearing of the matter was t aken up, 

we find that although the copy of the reply has been filed in 

Court, no such copy has been served on the applic ant, In this 

Case, the appljcdnt himself appears, We, therefore, direct 

the respondents to serve immediately a copy of the reply filed 

in court on the applicant, 

2 	
The applic ant wants to Move a Msc, Applicat ion for Int cr1 r 

grant of anakhaz stay on the ground that some ad—hoc appoint.a 

rnents 1ave either bee 	ct2cn or goin.to  be given bythe res— 
pondents to some persons who are junior to te applicant, 

We 
@110 frJth@ prayer of the applicant, Meanwhile, the interim order' 
passed on 1621996 shall continue till the next date of admi 

ss ion hearing which is fixed on 584996,  r1it hin t ht t ire, t 
respondents shall also fIle reply to the 1A.A. if they so like, 

30 	Plaii copy be supplied to both the parties,., 
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